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[

’Mr‘A;K,Choudhury;Addl.C.G.S.C.

" S S

t

vocate for

A.K .Chouahury Applicantis)

[ i

Aadvocate for

Kespondent (s)

QFFICE NCOTE

‘ this application on behalf of the
y applicant ®mm Kh=& unlisted on ground

{ ferred and his date of release is
:f30 4.96. Prayer allbwed tearned Addl
1 C.G.5.C Mr A.K.Choudhury is present
:'ior the respcndents.

' In this O.A. the applicant has

: contested the transfer order No.1(7)/
t SE(E)/95-8/677 dated 29.3.96 transfe-
: ring him from Agartala to Kohima .

! fssue notice on the respondents

: to show cause as to why this applica-
1 tion should not be admitted and the

: reliefs sought for should not be

1 granted. Repurnable on 24.5.96.

: T.ist on 24.5.96 for show cause

1 and consideration of admission. |

: Heard Mr Dey cn the interim

y relief prayer. Issue notice on the

: respondents to show cause as to why

¢ the interim relief sought shculd not
be granted. Returnable cn 10.5.96.

contde..

. 1earned counsel Mr B.R.Dey moves’

:'Of prgency. a&s the applicant was trans
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'List on 1dl5.96 fo} disp@sal of
show cause on interim relief prayer.
Pending disposal of the stwécaUse on
interim prayer the operation of the
transfer order  dated 29.3.96<Annexure T

oo

'II) insofar as it relates toithe

applicant, Shri Dilip Debnatﬁ. is
stayed. :
. Steps within today. (
Respondent No.3, Executi?e Engineer
(Electrical), Civil'Construction Wing,

‘All India Radio, Guwahati-3 be served

by massenger within 30.4. 96.:

.

Hember

Learned counsel Mr B.R.Dey for
the applicant. i

Show cause has not been submitted.
Learned 234d1.C.G.S.C Mr A.K.Choudhry
seeks for one week time to submit

- show cause«and-asé&%aame%aeement[Q

List on 17.5.96 for conaideration
of show cause and admission. The pre-
vious date of 24.5.96 stands altered

£0 17.5.96.

_ The interim ordwr dated 126 +4.96
will continue till disposal of show
cause and consideration of admission.

nd

}

é%i,,_
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Learned counsel Mre.B.ReDey for
the applicant, Mr.A.K.Choudhury Addl.
CeGeS.Ce for ‘the respondents, Mr.choudhury
prays that ‘the matter of the admission be
taken on 21-5-96. Allowed. Adjourned for
consideration of show cause and admission

to 21-5=96, -

Member

Mr- B+.Re.Dey for the applicant.
Mr.A.K.Choudhury Addl.C.G.S.C. for the
: respondentse. By consent be taken up on
24~5~96, ' . é%LA

Member

Mr B.R.Dey for the applicant. Mr
A.K.Choudhury,Addl.C.G.S8.C for the res-
pondents,

Perused the application and show
cause. Heard Mr B.R.Dey for the applicant
and Hr Choudhury for the respondents. The
applicant has submitted this application
.against the transfer order No.1(7)/SE(E)/
95-3/677 dated 29.3.96 transfering him
from Agartala to Kohima. He has also
submitted a representation dated 15.4.96
to Superintending Engineer(E),C.C.W.,AIR,
New Delhi against the transfer order on
account of his personal problem and has
also requested therein for posting in a

,5p1ace éf his choice. This representation
has not been disposed of . Mr Dey submits
',that evan according to the transfer policy

J‘ whibh prescrihe 4s 2 years stay in cate=.

gory C'plape the applicant has not comple-
‘ted the period.of 2 years stay in Agartala
which falls in category C and therefore.
the respondents are not justified in

N ] contd...
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transferring the appliéant before complee
tion of two years in Agartala and there-
£ore the transfer order is 111ega1.

- However, this contention of Mr Dey needs

not be considered at present. The appli-"

cation is disposed of with a direction
"to the respondent No.2, the Superinten-~
,d‘ing‘mgmeer(s). C.W.C.,AIR, New Delhi

to dispose of the representation dated

" 154.96 submitted by the applicant
- expeditiously and on merit.

The respondents are directed not to

'1mp1emant the transfer order dated

29.3.96 insofar as it relates‘to the
applicant till disposal of the represen-
tationo

The dpplication 13 disposed of with

the above direction. No order as to costs

ég/ isfy

Member
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ORTGINAL APPLICATION No.élj OF1996
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Sri Dilip Debnath

.eesdDplicant

-VS

Union of India and others

I NDEZXK

.+« sResponcents.

SlNo. § Description of documents ' page No.
{ g
1
i Relied upon '
( | {
§-
1. } Aoplication : 1'-;7
. ' CAS 2
2. % Verification o 8
) .
3 § annexure-l 9
X ]
4, § Annexure-I1 10-12
[}
5. ‘i aAnnexure-III V- Y

_ ol i

Signature of the Applicant.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWA-ATI BENCH

ORIGINAL APPLICATION MD.Q\f OF 1996
7

N
Sri Dilip Debnath,

son of Sri Anil Debnath, resident of
Purba Noagaon, P.0O.~RanirBBazar P.S.-
Jirania,District-West Tripura Pin-

799 035,at present working as Tunior

Engineer(Electriqjal) in the Department

of Civil Construction wing All India
. W--»«u

s,

' Radio, Agartala P.0.-T.V. Tower,a.D.
— =
Nagar, Arartala-3,
eseesssApplicant
-VERSUS=~

1. Union of India represented by the
Secretary, Ministry of information
and Broad @asting, Govermnment of
Incdia, New Delhi.

[ J
2. The Superéintendent Engineer(Electri-

cal)Civil Construction wing ALL
IKNDIA RADIO,(Govt. of India Sth
Floor, Soochana bhawan G,G.0. Complex,

New Delhi-110 003.

3. The Executive Engineer,
(Erlectrical) Civil Construction Wing,

contdae...p/2
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ALL. INDIA RABIO,Chandmari,
Rajgarh Road, Guwzhati-3.

<+ e+ RE8pONdents.,

DETAILS OF APPLICATION:

1., PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS

MADE:

The application is made against the transfer

order No.-1(7)/SE(E)/95-5/677 dated-29-3-96,issued by the

Respondent No.-2 whereby-the applicant d@bongwith thirty
Eight others have been transfered and the applicants

serial no is 25 and he has been transfered from Agartala

to Kohima with a farther direction that the applicant shall

move first and the erder should be complied by 30-4-26,

2., JURISDICTION OF THE TRIBUNAL ¢

Tha applicant declares that the subject matter
of the order against which &he wants redressal is within

the Jurisdiction of the Tribunal.

3. LIMITATION 2

The applicant further declares that the appli-
cation is within the limitation period prescribed in

sectbon 21 of the Administrative Tribunal Act., 1985,

4, FACTS OF THE CASE s

»

4,(a) That the applicant is a B.E.{(Electrical)and he

contd...p/3
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was appointed as Junior Engineer (Electrical) by order
dated-8-4-38 and he Joined on 26-4-88 in Bhawani Patna

Orisswand Subsequently the applicant service was regula-

rised.

4.(b). That the applicant was transfered from Bhawani

Patna to Belonia under the then Agartala Sub-Division

f————

vide order dated=-26/429 March 1993,passed by the Respondent
No.-2 and the applicant Joined Belonia after release from

B.H. Patna on 7-9-93,

\Jﬁgfc). That thereafter the applicant was again

e

transfered from Belonia to Agartala on request byorder

of the Respondent No.,-2 dated-17-5-94 and applicant
. . P

Joined at Agartala on 1-7-94 which is home town where

he is to look after to old father and mother .

-

\/g.(d) That thereafter the applicant was again trans-
'%i@ij fered from Agartala to Depo by order of the Respondent
r— Dy =
- No.-2 dated-27-5-95 but on representation on family

ground said transfer order was cancalled by order No.

B EEE—
———)

1(7)/SE(E)/95-5/2594 dated-16-9-95,

Copy of the said order dated-
16-9-95 is annexed herewith and

marked as Annexure-I,

4,(e) That the applicant state that the Election
Commi ssion anngounced General Election to the Lokshabacta

contd.....n/4
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Assembly 1A ef various states including Tripura to be
en 9396
held from 27th 2April to 21skr May 199€&ygbereafter Election
, " Mﬂm’#—m«l’
Commission Prohibited any transfer and seguirztment etc.
A

which is known to all,

4,(f) . That the Respondent No.=-2 vide order No.=-1(7)/
SE(EL/95-S/677 dated-29-3-96 transfered the applicant
alongwith thirty eight others and the applicant serial
No. is 25 in the transfer order and he was directed to

report to Kohima in (Nagalangd) and directed to complied

-

N

with the said order by 30-4-96.

Copy of the said order is annexed

hereto and marked as Annexure-~II.

4.(g). That the applicant states that he served at
Bhavani Patna OrisBas for about Five year and Three months
and was transfered to Belonia in July,1993 andé on family
ground he was transfered to his present Place of postiﬁg
at Agartala in July,1994 and he has not yet completed

O

3 years of service.

.

4.(h). That the applicant states that he received

the aforesaid transfer order on 11-4-96 and made a Tele-

graphi@ representation to the Responcent No.=-2 Urging

upon him to allow him to continue at Agartala on family

ground by representation/appeal dated-15-4-96 but the

applicant has not heard any thing about the fateeQ—

contd...p/5
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representation/appeal.

Copy of the said representation/

appeal is annexed hereto and

marked as Annexure~III.

»

5. GROUNDS FOR RELIEF TH LEG PROVISIONS s

5.(a) For that the applicant not having éompleted

even 2 years of service at Agartala, such transfer is
-2 2 yedls

. against Covernment policy,

5.(B) . For that after wmotification of General Election

by the Election Commission of India any transfer in

violation of guide line of the Election'Cgmmission43‘i“%rd-

5.(C) . For that after Election Notification when
transfers are Prohibited the impugned order of transfer

can not be held to be in the public interest.
A P

5.(D) . For that frequent transfer is also against

the economic policy of the Government.

- 6. DETAILS OF THE REMEDIES EXHAUSTED ¢ .

The applicant declares that he made represen;
tation dated-15-4-96 (vide Annexure-III)but has not heard
anything from the Respohdent NO.-2 uptill now and as the
deadline is 30~4ﬁ-96 to Complied with the transfer
6rder (Annexure-II).There is no other alternative but to

contd...p/6
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filef this application under section 19 of the Adminis-

trative Tribunal Act, 1985,

7. MA&TERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER
COURT 2
The applicant further declares that he had not
previously filed any application, writ petition or suit
regarding the matter in respect of which this application
has been made, before any court, or any other authbrity
or-any other Bench of the Tribunal nor any such applicat-

tion, writ petition or suit is pending before any of them.

8. RELIEFS SQUGHT

That in-view of the facts ané Circumstances
mentioned in parééraphs 4 and 5 above the applicant prays
that the relevents record challed for and the Respondents
may kincaly be derected to shaw cause as to'why the re-
liefs sought for in this application shouléd not be grénu
ted and berusal of the récérds and after hearing of the
parties o¥ the cause or causes shown,'he ?lgased to

grant the following relief -

BCD To set-aside the order of transfer issued vide
order No.1(7)/8E(E)/95~5/677 dated-29-3-96 (gnnexure-II)

so for the applicant is Concerned.

9. INTERIM ORDER,PRAYED FOR 3

Pending final Gecision of the application, the

contd...p/7
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applicant prays that transfer order dated-29-3-96
(Annexure-II) mey kindly be stayed otherwise failing
whjch the applicant will suffer irreparable loss and
injury as he is to léok after his o0ld father and

mother at Agartala,

10. .0...0.0.0&.000..0..'."..‘.q'..

The applicant is filed through Advocate.

11, PARTICULARS OF I.P.O.

I.P.0. No, 809 345778 dated 25-4-96 payable at

Guwghati Head post office for R, 50/-.

12, LIST OF ENCLOSERS :

As stated in the Index.,

H
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VERIFICATION

I, Dilip Debnath son of Sri Anil Debnath aged
about, 32 years, working as'Juﬁior Engineer(Electrical)
in the office of the ALL INDIA RAPIO,Civil Construction
wing at Agartala, resident of Purba Noagaon,P.0.-Rawir-
Bazar, P.S.-Jiranie,District-West-Tripura,Pin-799 035
do hereby verify that the contenss of paragraphs 1 to
4, and 6 to 12 are true to my.knowledge and those made in
paragraph 5 are my humble submissions before this Hon'ble
Tribunal and that I have not Superessed any material

fact.

v DQ;\A"? A!gbﬂmm‘—_
Signature of the Appéi@ant

Dated-26-4-96

Place Guwghati,



Now: 1(7)/SE(2)/96-5/<31

: GOVEGazinT GF 13 1A
¢ of the Superintending Engineer%g? ‘

-~

Civil Construction Wing, Alldndia Radio

§th floor, Soochna Bhawan
| CGO Complex, LOdhi Road,
' Mew Delhi - 110003.

Dated: lé/?f?ff

OFF ICE_ORDER_

!

The transfer order of Shy J. Debnath, JE(E) Agartala

issued vide this office order iNo.: 1(7)/SE(£)/95-5/1432, dt.
27.5.85, is herecbycancelled. )

Issued with the approval of Superintending Enyineer (E),

CCNy AIR, N. Delhi.

s
Sha

| -
(RAJ INDER S HNGH

)
EA to Supcrintending Cnyineer(Elect)
for Superintending Engyineer(Etect)

D. Debnath,

JE(E),

Agartala.

Copy. to:
1. The SSW(E), CCH, AIR, Soochna uhawan, N, Delhi in response to

your office letter MNo.: SSW(E)/1017/5465, dat. 4.8.95.

The EE{(E), CCW, AIR, CGuwahati for necessary action please with
the instruction to adjust 8h. S. Jarua, JE(E) within your
jourisdiction at your end.

The AE(EZ), CCvi, AIR, Guwahati.

Sh. B. 3arua, JE(E), CO, AlR, Silahar.

-

Pomexesys T 2 ﬁ/



NEH Dezhl 1‘.”!0;,

[P

Ho. 1{7)/SE{E}/95-8/ ﬁif{.?"-

Trancfer/F

Pog the Following Junior Engineer fflect.}, zre hereby ordered, in the sase
capacity ta t t with

n
)
he places uentioned against their names in Public Interes 1 imgediate effect,

F 451, Hase
Ho.
i. 5h, PaVlﬂdE’ Singh ﬁkashwanl Bhawan, Lek A In partial modification to order date
Stb,va., felhi 10-09-93 vice 8k, Dharsendra Kuear
. transferreg,
2, §h, 8.5, Kaushal SSKIEY, Deihi Vice Sh, Op Prakash Transferred,
\
3. Sh. O Prakash SSWIE), Delhi Srinzger Vice Sh, V.K, Lztiyan transierred,
&, Sh. VLK. Letiyan Srinzgar SSHIE), Deiki Vice Sk, Shiv Prasad Transfarred,
5. Sh. Shiv Pracad ; Delhi Srinanar Yice Sh, Shrasan Kusar Trancferred,
b, Sh, Shrewan Kusar ' EELSY . Biv,-I Yice Sh. 5.K. Buptas Transferrsd,
lizihi
-~~~ 7+ Sh. S.K, Khandelwal - = " 5 y Delhi daipur Vice Sh. 5.5. fgarwal Transferred,
P IR )
¥ & Sh, 5.5, Agarwal SSHic, Delhi Vice Sh, &K, Khandelwal Trancsferred,
| 9. Sh. Dharwender Kugar Lefi - SSH{E), fiethi Vice Sh, J.¥, Sabharwai Tr .s.e,ref*
16, Sh, A.K, Tripathi So c?,a Bhawan, Bareilly Vice Sh, Abdul Mohit Transferred,
' Su "i'v Delhi
ti, Sh R.K, Hathur Elegt, Circle O4fice  Soochna Rhawan, Vice Sh. 4.¥, Trinathi Transferred,
: Jelhi Sub-fiv,, felhi
12, Abdul Nohit Fareilly Sirifert, Deity Vice Sh., Vinod Kumar Transferred,
{3, Sh. Vinod Kugar Sirifort, Delti Chandiget Vice Sh. J.K. Oberoi Tranzferred,
4, 34, 8.%, Gupta EELE), Biv.-] T

el




~tf —

{5. Sh. K.B, Vaid Scochna Bhawan TE, feistz, Telhi Vice Sh, Rajpal Singh Transferred
. , Sub-liv,, Dzikl
16, Sh. Rajpal Singh 1.7, Estate, RevirdraTRengshalia Yice Sh, Yegender Transterred.
' Dethi felni
i7. Sh, Sadhu Raa Kendi House Ph-11 fhashwani Bhawan Vice Sh, V.S, Kundlas Transferred,
Delhi Sub-Div., Deihi
18. Sh. V.5, Kundlas " fkasheani Bhasan rye higer, Delhi Vice h ¥
Sub-Div., Delhi
19, Sh. Harender Singh . fya Nagar, Delhi Vice Sh, R.K, Hathur Trancferred,
20, Sh, 4K, Oberoi - Chandigarh Vice Sh. Sadhu Ram Transferred,
1 21, Sh, S.R.8. Saini Elect, Circle Office  WPT Boraya, Jellandhar ~ Vice Sh, Harjeet Singh Transferred.’
22. Sh. Harjeet Singh Jallandhar ) Dhubri Existing Vecancy.
23, Sh. Neelotpal Dey {tanagar Bunzhati Vice Sh. B, Bishwas Transferred.
Sh. B. Bichwas Guwahati Shanti Nitetan Existing Vacancy
\/H/Sh D, debnath Agartala Yohisa Vice Sh, P, Paul Tranzterred.
Ty ssp. s
. N M
6. Sh. rradeep Paus Kohine Bgartziz Vice Sk, B, Debnath Trapcferrad,
£7, Sh, P.B, Das Shilong itanzgar Vice Sh, Niletpal Davy Transferred,
28. Sh. Sasar Roy Caicutts Bangtol Yice Sh. Jaydeep Bzs Transferred,
25, Sh, daydeep Das Gangtok Caleuttz Yice Sh. Saear Roy Transferred,
30, Sh, 5.K, Haldhar Calcutta Shiiang Yice 5k, P.B. Das Transéerred.
31, Sh. Yogender Ravinder Rangshallz,  Akechy  -hawan Vice Sh. Ravinder Singh Transferred,
Delhi Zup- Jelhi
.. 32. Sh. J.K. Sabharwal SSH(E), Delhi T 1z Zhakan Vice Sh, K.B. V2id Traneferred,
v iy, Delhi
33, Sh, K.C. Deka Guwahati Division sowahati Sub-divisien Vice Sh, T, Chakraberty Transferred,
’ {Planning}
38, 5h, 7. Chakraborty Gunahati &' ° zcjon  Guwahati Bivicion Yice Sh. K,C. eka Transferred,
ir},.r"lﬂ;)
° 3. Sh. V.N. Singh L Satra Tivicicn Vice Sh. &.K. @rya Transfzrred,
1 Id

\P‘l:rf‘l_"u
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i Mrmestee ”',l_‘_‘: PEC).- PO 51
o _ IM_LIBW OF TEVEGRAMYE FORM _ _ _ _ _ _ ___ <1}~
o e EXPRESS 4
SEIECTAIR
SQOOCHNA BHAWABAN

NEY DELHI

CONSIDER ME AGARTAIA HOME TOWN POBR YEARS TENNUEE AS I SERVED
FIVE PLUS YEARS AT DIFFICUIT STATION BH'PATNA (KAIAHANDI )
THEN 11 MORTHS AT HEWOTE STATION EELONIA AND PREVEHT TOTAL
FAMILY COLIAPSING HEPEAT PREVENT PAMILY PARALISETION (.) OR
KINDIY CORSIDER ME SIICHAR/SHILLONG (.) KINDIY INTIMATE
EARLIER (,)

D, DEENATH

JB (EAEC'I)
T T "'("n‘o'r"'l“é' “TELEGRAPEED™ )™ AR -
Pt
. D mcmma,m(n)
o~
T T T T T T T T T GoVeMER T oF TR T T T -

OFFICE OF THE SECTIOMAL OFFICER ( BL:ICTRICAL )
C.C W., A. I. R., AMAIA\

}0,80(B)/AGT/96-97/3/ 2 0 Dated, the 15th April, 1996,

Post copy forwarded for information threwgh proper chomel to
Super

CiCon ey ATBy et Berrg o )y

Respected Sir, Related to the tramsfer order Ko.1(7)/
SB(E)/95-8/677 dt, 29+3-96 I am dj}o\n‘jkirﬂ attention for
Sympathetical consideration as ven as to save owr family from
definite paralisalion please,

8ir, authority might have well known to the fact, inspite
of I am reiterseing thet I got frist appt, am joined as J.B, (B),
at Bhawanl Patma ( Kalahandi Jxthen dificult station ) on 26-4=88
amd served upto five plus years, Ard getting transfer I did
Joinsd at Belonia ( Anotler remote station ) on Aug'g3, Fortumstely
serving after eleven months I got another transfer order where
higher authority consider me at home town Agertala and jotned
on 1=7-9%, Again, it 45 very unlucky to say that after serving
10 months at home town Agartala I got another cursed trapsfer
order dt, 27-5-95 where place of posting Com;der was at Diphu

¢ ASSAM ).
Contd.. cop/zo'

]
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Comsidering my representation related my hard fomily- swrvivayy
. competent avthority mes;chncellsd that mx said crder #ide office
order dt, 16-9-95 for widch vwhole of family was grateful erd sg
obligsd., Again within 6 months of cancellatiorn order as ahgve
( Serving less than 2 years at home tovn ) I have again heen
transfered to another remote station Kohima, Nagnrland vide
recent orddr KO. 1(7)/SB(Z)/95-3/677 dt. 29-3~96 Which i3 very
unfortunate, ili-fated on me as well as pard~survived family
counter part,

f? : In continuation to the above I am expredng few l1iies
related to ny famdly concern that- it might have well known to
the authority, my.self blingi’alder son, only earning source of

hard survived, handicapped family having ailing parents 3 un-

fortunately unabdle to manage yet for two marrigeable un-married

8isters for their well life-line which not only coinpelling me

to sustain the acute family problem but 2lso meke me mentally

very malamea/!MqQ,L .

\ Thus, considering the abeve I may Xindly be 01low to
contime Agartala atleast home town tennure l years Which will

i provent possible cellapsing/ paralgasation of owr family please,

, ' In addition to above to cease the . =~ destruction
of owr rd-survived ° - fomily competent authority mey cone
sider tbe,"égtion and oily option of yosiing 28 below positevely

- in place of Kohime so that I may be able to to commundcate easily

within short duration of home tovwn jourrey to over come the

| possible all fumlly burden as well please.

' I Qption 4.
- 1. 34lchar,
2, SHllong. -
Your sympathetical order/cormunication in thds regard
15 highly solicited,

Yours faithfully,

. ( D, DEBNATH )
A ‘ JE(E),CCM A IR,
' ., AGARTATAY

Tap
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o IN the matter of :-
" 0.A No. 64 of 1996
shri pilip Debnath
esses Applicant
w VS =
Union of Ihdia & others
eseses REsponaents.

Wwritten statement/show Cause for and on behalf of
Respondent No. 1,2 and 3.

I, Satish Chanara, Executiveg- Engineer(Elect.),
civil Construction Wing, all India Radie,Guwahati-3
ao hereby solemnly affirm and say as follows :

1) That I am the Executive Engineer{Elect.),Civil
construction Wing, all Inaia Radio, Guwahati ana Respendent
No. 3 in the above case. I am acquainted with the facts

and circumstances of the case. I have gone through a copy of
the application served en me and have understood the
contents thereof., Save and except whatever is specifically
admitted in this written statement/show cause, the other
contentions and statements mgce in the application may be
deemed to have been deniea. I am competent and authorised

to file the written statemént on behalf of respondents

No. L and 2 also.

2) That the statement made papagraph 4(a) and 4(b) of

the application are aamitted.

3) That with reference to paragraph 4(c) of the application,
I beg to state that the applicant was transferred to
Agaftala at his own request. Department haa only transferred
the indivicual from Bhawani Patna to Beonia, in public
interest., The Applicant's transfer from Belonia to agartala
can not be considered as routine transfer as the same was
made against applicant's reguest on sympathetic grounds.

4) That kke skakexemk with reference to paragraph 4(a)
of the application, I beg to state that the applicant was
transferreoa from Agartala to Diphu vide order dated 27-5-85
in public interest this being the secona routine transfer.
This mx® also did not materialise as the applicant again
submitted his representation for non-implementation of

transfer orcers through political approach.

Contdooo.QQQZ/"
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5) That with reference to paragraph 4(e) of the
application. I beg to state that the transfer was purely
in public interest,

g. That the statement mace in paragraph 4(f) are
correct, '
7. That with reference to paragraph 4(g) of the

application., I beg to state that the applicant was
transferred at Agartala on sympethetic grounds keeping,

in view his perscnal grievences hence the time bouna
transfer policy is not applicable. No period of stay at
Agartala was committed in the oraers dated 17.5.94 as the
transfer was on personnel grounds. However as per transfer
policy, the tenure at Agartala is only 2 years and not
three years as cdaimed by applicant,

8) That with reference to paragraph 4(h) of the
application, I beg to state that the applicant submitted
representation after issue of orders dated 29.3.96 for
cgncellation of his orcerss

9) That with reference to paragraph 5(a) of the
application,I beg to state that transfer at agartala was
on¢ personnal representation of applicant hence time bound
transfer policy not applicable.

10) That with reference to paragraph 5(B) of the application

I beg to state that the transfer 6f a technical staff is
in public interest ana his services are not even remotely
connected with the election processes in any way.

11) That with reference to paragraph 5(8) of the
application, I beg to state that the transfer was purely
in public interest,

12) That with reference to paragraph 5(D) of the
application, I beg teo state that the sald transfer can
not be consicered on frequent transfer as this being thé
only second transfer of applicant, if materialised,
Otherwise the other transfer were either on request or did

not materialise,

13) That with reference to paragraph 8 of the application,
I beg to state that the orders are in public interest and
issued keeping inmzisw the necessity of employee ip public
services hence'caqkbe semt aside. As per the CCS Rules, the
applicant is bouna to be transferred any where in Inacia

as per the requirement of services. Hence the applicant

may be directed to proceed on transfer to his new place of
posting,keeping the exigency of services & second transfer
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in public interest sincehis joining the aeptt, in 4/1988.

The applicant is serving in his home state ana
habitual for representing against each anc every transfer
orders. Further the transfer of technical person is basea
upon the necessity of works hence the prayer of the
applicant may be aismissed.

14) That in view of the facts statea above the Hen'ble
Tribunal may be pleased to vacate the interim oraer of
stay.

15) That the applicant*s request for transfer to Silchar
or shillong clearly goes to show that he is willing to be
transferea to a place of his choige. I beg to state this

is not acministratively possible,

16) That the applicant is not emntittled to any relief
sought for in the spplication and the same is liable to
be aissmissed with costs.

VERIFICATION

I, Satish Chandra, Executive Engineer(Elect.),
Civil Construction Wing, All Inzia Racie, Guwahati, ao
hereby declare that the statements made in this written
stateemtn/show cause are true to my knowledge derivea
from the records of the case.

I sign this verification on this 14th aay of May,

4 M

Executive Engineer (Elect)
~000000= C.C.W. ALLR. Guwahati
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Gavernment of lnuié’ ADyANCE ‘:“"W

e Office of the Sectignal Officer & )
, } Civil Canetruction Wing, A.I.BE ).W %’

Jﬁ, 3 - I2EL.0vi A _ J
Lo W SO(E)/iL!/94-9114/C>§" Dated, Belonia ﬁq
R S Tha 18th April *94

To .

The Superintending Enginesr (K
Civil Con-ttuctlog u?gg, e
All Indis Radio,

New Delhd,

( THROUGH PROFER CHENNEL )

Suht~ Representation of Sair,

Ref:~ Wev Delhi Qrder No, 22013/ 1/93~Cu-]
4. 16%h Decombar'yy.

Resposted Sir,

\

In comspquines to ths aboye Office %:du'. $hife
ting of exiots Agestala fledtrical Sub-0ivisien to aléutta
Cleatricel 8 visien and the day to day looking after of sese
Agartals Cleetrical Ceunter pazt vill bae from g afmm Clegirice)
[ S-Piyinien whish vwill Sentatively ceuse ths surtsilment of
wisting sleatrical sections undep Agartala Clectricel Sude@ivision
for tha vagievs projest ruaning under this. Te avail /entertaid

. he passiple thenae to eSay ot home toun Agartsle I em hezaby
o shpresent . Myeseldf  faz trensfer Prom Beslonias E sctzionl Segtisn
A ’:,ﬂnouoiid Agestels Klestricel ection vithout elaiming ety
A ang ethe? allovances {m this connection ae well ap pos
~oedf dntaresd, Your l)nmuul vonsideration in thie regere
will be seldiedted,

Furthez I sm hereby giving fev 1ines for yous
kind Anforsmaskiom and Sonsiderstion plsase, Sir, ssrlier rn!,eé
ot Dhavanipetme (wirfigult statiom) of Kalahandi, Bzie=s SRade
on April ¢80 and servelthere up_to July'93, After h"f Tul,
given after several representatisn for Aqs;nu and lasgly I
polt Lranafer ot !nunil.(tumai‘.nd oind en Avguet °93, |
this rugard [ a® expressing fov Linws for your kind infegmeilon
that 1 am She #lder som and enly eereing sourge of our Ponily
end agouxdingly I sheve borqcoqn‘llng to sustain exbza Susden
aines long bask as siling parents and school going ysungetases ave
depending upen me ,
Nense, as the ALertels Elecfricel Subegivision
and the Elagtyrical enimbtey pasd will ANOR Brede.
t: ﬂm:"{fzuf al l\d‘watv{’uom my case of transfer feee .

slonia te Agartale( forcgoing TTA) & ethers)dley oonais
.o: :uua exder oo tgat Undersigned could remesiw Uithinthe

me stets and 8o ablige.
| Yours Faightully,

(lham
\ A 0ilip Osdnatha )
(. [/ \ - Segtional Officer(k),
l AIR, CCW, Relonia
~
Iy

Bt 121 96-8@-AUW

ta:d
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Dear Strl Nag,

1 sm in recelpt of 7your letter
dated’ Aih July, 1995 regqardiog
cancellation nftransfer of Skt Dilip

Debnath, Junlor Engineer (Eie t.), CCW,
AIR,.Agnrtnla to Diphn, Asaasm,

With regards,

Yours aincerely,

(K.P. SINGH DFO)

Shri Dipsk Mag, MLUA

) President
,;G& Tripura Pradesh Youth
“ﬁﬂ‘A Congress (1) |
L™ Congresn Bhavan : S
; AGARTALUA, R I ~AN -~
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